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_ Pressnt : Hen'Wls [y D. purkayasthay Jusigial Memser |

Hen'sls Mr. G.S5. feineis A8 ministrative Mmeer,

Smt., Pravemati Kuneu . Y
- ’us.; b

VeNe Mathur & An'rq(E, ﬂly). / !

Fer the Apg ligant
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5 M, B, Mkherjees Advecats |

Fer the Respandents; [, R.,K, Do Pevegats.

ard on ; 23-3-2000 Date of Orwar ; 23-3- 2000
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We have gona threuah the applicatien for contempt jprocsed-

ing filee sy the @gplicant, It is Ffeund that a specific directien

was given ts the rospendents te comaly uith the airectien siven in

. b
the srdsr dated 15,1,1998, Accerding ts the applicant, the jr-spen«-

sents willfully disebayed the sreer ane «i& net make paymen t‘I te the

v - ' T _
applicent though specific Mirectien hés seon given by the Trimunal te
make payment  of syertims allsuange te the applicant. Ne evidenes ®n

record is foune te shey that thu‘.rﬂiluay did nat reeeive the payment

'.f";:-m the Celliery @sutheritiss., i fine that there is ne cenfusien

in the erderitself. and there is ne ameisuity. An enguiry has meen

made By appeinting & rospmaiilalﬂffi@l’r-m‘ susmitted his repsrt

on 21,5.99. Fram the repert it is feuns ‘that there is ne uv%d&uﬂeu

in resard of payment of 4,7, am:unt frem Eiqlliury autherity %‘a Railyay

#n aeccgeunt ef ;O'.T.‘ sarned By the daceased hughand ef the 359.‘}}163!‘11};

It csuld nat be dscertaines as ts yhether the ﬁailuiy has rc+oivo.d the

paymsnt ef U.T.iﬂ’zavnurof‘ shri Kuneu, On perusal ef the xl‘*up-rt af
J
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"Gased en the inquiry ’ahdustﬁ By the Assis
persannil Off iger and repert of the Accaunt
Bspartmcnts it gannst me preved that the )
of 0. T. Fer the peries in qustiun wds net |
te Shri J. Kundur ex-HuC. Thus the glaim
épulieant is net tenable ane hense rsurstte

It appearg frem the repert dated A'21-5.99 that a
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thQVE“qUirY'UFFi@':'thl D.R, M passed the srder which runs as follewss
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numesr has meen men tisned in aupgp'l‘t ef the .ayment. But Lrm enquiry

és te

has ssen made dy the aenaamu Bank/whether any payment en
of the chsque nuﬂhr hés peen made By the mank authcri-ty.ﬂ‘

: | —
the &ll eged enquiry is & half-heartes ens, In viey of the| gireumstan-.

ce s uithlut.uasting any tim we find that it weuld me ﬂpg]

sur part te direct the respendents te comsly uwith the dire

|:'
Trisunal sy making payment ts the applieant within ‘sne menth frem the

the pasis

T net, Se

regriate e

|‘(et.:l en of the

Wate of gemmunieatien ef this srder. Otheryiss cen tempt preceasing
: !

will se sraun up against the allesss cen tempner, - uith this BB SBTV i

tiens applicatien is eispsesed of,
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